
THE P ~ E S S  COUNCIL (REP~AL)  ACT, 1976 

No. 24 OF 1976 

[ l l th  February, 1976.1 

An Act to repeal the Press Council Act, 1965 and to provide for 
certain matters incidenta1,thereto. 

BE i t  enacted by Parliament in  the Twenty-seventh Year of the 

Republic of India as follows : - 

Short 1. (I) This Act may be called the Press Council (Repeal) Act, 1976. 
title and 
com- (2) I t  shall be deemed to have come into force on the ,lst day of 
mence- 
ment. J a n y r y ,  1976. 

- .  

Defihi- .. , 2. In this Act, unless the context otherwise requireif," . . ,  , 
< ,  . . . . , . . 

/ j  ' .  : . .  . .  tions. ' : ;  . T ~ . .  . .  . . . . . 
(a)::''ippointed day!' m e a n ~ ~ t h e  1 s t  day of,  January, 1976; . ;, 

. .  . 
. . . . . . 

. . 

(b) "Press! Council" means the Press Council of India. established 
under section 3 of the Press Council Act, 1965. 

Repeal 3. On the appointed day, the Press Council Act, 1965, shall stand 34 196 
of A C ~  repealed, and the Press Council shall stand dissolved. 
34 of 
1965 an& 
dissolu- 
tion 
of Frcss 
Council. 



1 , 4. On the. dissolution of the Press Council,-- Conse- 
quential 

( u )  all monies and other property of whatever kind (including pr,,vi- 
the Fund of the Press Council) owned by, or vested in, the Press sions. 
Council, immediately bclffore the appointed day shall, on the appnint- 
ed day.,<- st;aqd :transferrgd . . ;to . . .. : apd. yest . ,  ,in . .  the . Geptsal, . Government; . 

. . . . . . . . . . . . .  

(b) subject to the provisions of clause (d), any suit, appeal or 
other proceeding of whatever nature pending immediately before the 
appointed day before anyicourt orother.authority in which the Press 
Council is a party shall, on the appointed day, abate; 

(c) any proceeding of whatever nature pending immediately 
before the appointed day before the Press Council shall, on the 
appointed day, abate; 

(d) all liabilities and obligations of the Press Council of what- 
evel. kind and subsisting immediately before the appointed day, shall, 
on and from the appointed day, be deemed to be the liabilities or 
obligations, as the case may be, of the Central Government, and any 
proceeding or cause of action pending or existing immediately before 
the appointed day by or against the Press Council in relation to such 
liability or ~bligation may, as from the appointed day, be continued 
and enforced by or against the Central Government; 

. . .  . ,  . . . .  . : . .  , :  . . . .  . # .  . .  < 

. .  , .  ( e )  . .any, @ing, or $,iy action, which ought to *have been done . . . . . . . .  

. . . .  or taken ,. ? b y  . . the P?ess . . . . . . . . . . . .  ~o&$i! 'befork' : .  . thie a,pp&inted day with respect 
to the termination of servicd of its einPloyees: or with respect to any 
matter in relati& ' theret i  dr' arising therefrom, b u t  ii6t so done or 
taken by that Council, may, on and from the appointed day, be done 
or talren'by the Central Government. 

., < 

26 of 1975: 5. (1) The Press Council (Repeal) Ordinance, 1975, is hereby repealed. Repeal 
and 

(2) Notwithstanding such repeal, anything done or any action taken Saving. 

under section 4 of t,he Ordinance so repealed shall be deemed to have 
been done or taken under the corresponding provisions of this Act. 


